THE INTERNATIONAL MONETARY FUND AND BANK
(AMENDMENT) ACT, 1982

No. 67 or 1982

- [9th November, 1982.]

An Act further to amend the International Monetary Fund and Bank
Act, 1045.

BE it enacted by Parliament in the Thirty-third Year of the Republic

of India as follows —

1. (1) Thig Ae't may be called the International Monetary Fund and
Bank ‘(Amendment) Act, 1982,

)] Tt shall -come into force on such date' as the Central Governmen"c
may, by notification in the Official Gazette, appoint.

2, In section 2 of the International Monetary Fund and Bank Act,
1945 (hereinafter referred to as the pr1n01pa1 Act) —

(1) in sub-section (1),—;—
(@) in clause (a), the words, Iab'rackets, letter and figure
“and paragraph (a) of section 4,” shall be omitted;

(b) in clause (b), for the words, brackets, letter and figures
“paragraph (b) of section 8 of Article IV”, the words and ﬁgures
“section 11 of Article V” ghall be substltuted

(c) in clause (c), for the word and figures “Article XXVI”,
the word and figures “Article XX” shall be substituted;

(d) in clause (dd), for the word and figures “Article

XXVI”, the word and figures “Article XX” shall be substituted;
(¢) in clause (e), for the words and letters “Schedule D or

Schedule E”, the words and letters “Schedule I, Schedule J or

‘Schedule K” shall be substituted;

(2) in sub-section (2), for the word and figure “section 5” the
~word and figure “ ectlon 4” ghall be . substituted.
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Amond: 3. In section 4 of the principal Act,— - -
section 4 (1) in sub-section (1), after the words “Where under”, the
words, brackets, letter and figures “paragraph (b) of section 3 of
Artiele IV or” shall be inserted;

(2) in sub-section (3), the portion beéginning with the words *,
and the provisions of” and ending with the words “in that section”
shall be omitted.

Amend- 4. In sub-section (2) of section 7 of the principal Act, for the words

ment of “n two successive sessions”, the words “in two or more successive

section 7. sessions”, and for the words “the session in which it is so laid or the
session 1mmed1ate1y following”, the words “the session immediately
following the session or the successive sessiong ‘aforesaid” shall be sub-
stituted.

Amend- 5. In the Schedule to the prinéipal Act, in Part I—

ment fo

Schedule 1) 1n Article IX,—

‘to Act.

(a) in section .6; for the word “operatlons” the word “acti-
vities” shall be substituted;
~ (b) in section 8, for the words “officers and employees”, the
words, figures, brackets and letter “members of committees, re-
presentatives appointed under Article XII, section 3(j), advisers
_of any of the foregoing persons, officers and employees” shal] be.

substltuted

(2) after Article IX, the following Article shall be inserted,
\namely —_— ' : '
“ARTICLE XXI
ADMINISTRATION oF THE (GENERAL DEPARTMENT AND THE 'SPECIAL
" DrawiNGg RiGHTS DEPARTMENT
(@) # # # ok *

(b) In addition to the privileges and 1mmumt1es that are
accorded under Article IX of this Agreement, no tax of any
king shall be levied on special drawing rights or on operations
or transactions in special drawing rights.”. ]



